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126.9.2005

i None For the applicant.

| Shri Sea. Dharmadhikarl, counsel for the

'{respondents.

‘v Heard the learned counsel for the
respondents and carefully perused the
records.

m-_—,__———— -

The applicant has filed this CCP No.
65/05 for mon-compliance of the Tribunals
io:der dated &, 7. m%in oa No.40/04, wherein
| the Tribunal had directed the applicant
Eto file a fregh representation before the
irespondents, thereafter the respondents
Ehere directed to consider and decide the
irepresentation of the applicant.

¥ .
{ The 1earned counsel for the respondents
r%ubmitted that incomplinace with the.
'}aforesaid order, the applicant has not filed
? fresh representatiqq anﬁdiﬁiﬁﬁégéhﬁgééz
Shri Jyant Mishra is not Commissioner of
Etncome-tax. Jabalpur. As the applicant
.himself not implemented the Trlbunal&s
pirection, on his part, No contempt is made[
| In view of the submissions made by the
ilearned counsel for the parties, the

.%pr esent CCP is dismissed, Notices are

Madan Mohan) ' . (MJP+Singh)
‘Judicial Member o Vice Chairman
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